hl TEM NO. 34 COURT NO. 4 SECTION | VB

SUPREME COURT OF I NDI A

RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (Civil) No(s).3646/2007

(From the inpugned final judgenent and order dated 10/11/2006 in RSA No.

3773/ 2005 of The H GH COURT OF PUNJAB & HARYANA AT CHANDI GARH)

NAND LAL, R M P. Petitioner(s)

VERSUS

KARESHANI Respondent ( s)

(Wth appln(s) for exenption fromfiling OT. and prayer for interimrelief )

Date: 07/03/2007 This Petition was called on for hearing today.

CORAM :

HON BLE MR, JUSTI CE B. P. SI NGH

HON BLE MR, JUSTI CE H. S. BED

For Petitioner(s)
Neeraj Kumar Jain, Adv.

Bhar at Si ngh, Adv.

s 5 %

Sandeep Chaturvedi, Adv.
M. Vi krant Hooda, Adv.

M. Ugra Shankar Prasad, Adv.

For Respondent (s)



UPON hearing counsel the Court made the follow ng

ORDER

Counsel for t he petitioner is permtted to pl ace on

rd t he

Notification issued in the year 1967 permtting an Ayurvedic Practitioner to

practice Al | opat hy. He will al so verify and pl ace bef ore this
rt as to

whet her that Notification is still in effect.

Put up after two weeks.

(Sukhbir Paul Kaur) (Vi jay Dhawan)

Court Master Court Master

reco



